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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
SECOND SESSION

THE KARNATAKA HINDU RELIGIOUS INSTITUTIONS AND CHARITABLE
ENDOWMENTS (AMENDMENT) BILL, 2023

(LA Bill No. 32 of 2023)

A Bill further to amend the Karnataka Hindu Religious Institutions and

Charitable Endowments Act, 1997.

Whereas it is expedient further to amend the Karnataka Hindu Religious
Institutions and Charitable Endowments Act, 1997 (Karnataka Act 33 of 2001) for

the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy fourth year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Hindu Religious Institutions and Charitable Endowments (Amendment)

Act, 2023.

(2) It shall be deemed to have come into force with effect from 1st day of

May, 2003.

2. Amendment of section 78.- In the Karnataka Hindu Religious
Institutions and Charitable Endowments Act, 1997 (Karnataka Act 33 of 2001) in

section 78,-
(i) in sub-section (1) after clause (c), the following shall be inserted namely:-

“(d) The Bombay Public Trust Act, 1950 (Bombay Act No. XXIX of 1950);”

and

(ii) in sub-section (2) clause (a), shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka Hindu Religious
Institutions and Charitable Endowments Act, 1997 (Karnataka Act 33 of 2001), to
revive the provisions of the Bombay Public Trust Act, 1950 (Bombay Act No. XXIX
of 1950) in its application to public trusts.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative measure.

Ramalinga Reddy
Minister for Transport and Muzrai

M.K. Vishalakshi
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE HINDU RELIGIOUS INSTITUTIONS AND CHARITABLE
ENDOWMENTS ACT, 1997

(KARNATAKA ACT NO.33 OF 2001)

XXX XXX XXX

78. Repeal and Savings.- (1) The following enactments, namely:-

(a) The Religious Endowments Act, 1863 (Central Act XX of 1863);

(b) The Charitable Endowments Act, 1890 (Central Act VI of 1890);

(c) The Charitable and Religious Trusts Act, 1920 (Central Act No. XIV of 1920);

shall not apply to the Charitable Endowments and Hindu Religious Institutions
governed under this Act.

(2) The following enactments namely:-
(a) The Bombay Public Trust Act, 1950 (Bombay Act No. XXIX of 1950);

(b) The Madras Hindu Religious and Charitable Endowments Act, 1951 (Madras Act
XIX of 1951);

(c) The Coorg Temple Funds Management Regulation, 1892 (Regulation IV of 1892).

(d) the Mysore Religious and Charitable Institutions Act, 1927 (Mysore Act VII of
1927);

(e) the Hyderabad Endowment Regulations, 1349F;

(f) The Renuka Yellamma Devasthana (Administration) Act, 1974 (Karnataka Act 34
of 1974);

(g) The Coorg Temples Fund Management Act, 1956 (Coorg Act VIII of 1956).
are hereby repealed,;

Provided that section 6 of the Karnataka General Clauses Act, 1899 (Karnataka Act
III of 1899) shall be applicable in respect of the repeal of the said enactment and section 8
and section 24 of the said Act shall be applicable as if the said enactments are repealed
and re-enacted by this Act.

XXX XXX XXX
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